FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF SCHON ULTRAWARES PRIVATE
LIMITED
RELEVANT PARTICULARS
1. Name of corporate debtor Schon Ultrawares Private Limited
2 Date of incorporation of corporate debtor | 29/09/2000
3. Authority under which corporate debtor | ROC-Delhi
is incorporated / registered
4. Corporate Identity No. of corporate | U26913DL2000PTC107972
debtor
5. Address of the registered office and | Registered  Office: 94, NEEL KAMAL
principal office (if any) of corporate | APARTMENTS, VIKAS PURI, WEST DELHI,
debtor DELHI- 110018
Principal Office : F - 73 & 74, EPIP,
NEEMRANA, RAJESTHAN-301705
6. Insolvency commencement date in | 01.08.2023 (copy of order uploaded on 03.08.2023)
respect of corporate debtor
7. Estimated date of closure of insolvency | 28.01.2024
resolution process
8. Name and registration number of the | Mr. Sandeep Mahajan,
insolvency professional acting as interim | Registration number: IBBI/IPA-001/IP-
resolution professional P00991/2017-18/11631
9. Address and e-mail of the interim | Add: C2/288, Janak Puri, New Delhi- 110058
resolution professional, as registered | Email: sandeep8mahajan@gmail.com
with the Board
10. | Address and e-mail to be used for | Add: Flat No 409, 4th Floor Ansal Bhawan, 16, K G
correspondence  with  the interim | Marg, Connaught Place, New Delhi-110001
resolution professional Email ID : schonultrawares.ibc@gmail.com
11. | Last date for submission of claims 16.08.2023 (15.08.2023 being a National Holiday)
12. | Classes of creditors, if any, under clause | NA
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | NA
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
14. (a) Relevant Forms and (a) Web link:
(b) Details ~  of authorized http://ibbi.gov.in.downloadform.html
representatives
are available at: (b) NA

*NA- Not Applicable

Notice is hereby given that the National Company Law Tribunal, New Delhi Bench-V has
ordered the commencement of a corporate insolvency resolution process of Schon Ultrawares
Private Limited on 01.08.2023




The creditors of Schon Ultrawares Private Limited, are hereby called upon to submit their
claims with proof on or before 16.08.2023 to the Interim Resolution Professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form CA.
Not Applicable

Submission of false or misleading proofs of claim shall attract penalties.
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Mr. Sandeep Mahajan
Interim Resolution Professional
Reg No.: IBBI/IPA-001/1P-P00991/2017-18/11631
AFA Valid Uptoe: 19.12.2023
409, Ansal Bhawan, 16 K.G. Marg (Connaught Place), New Delhi - 110001
Email: schonultrawares.ibc@gmail.com
Date: 04.08.2023
Place: Delhi
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E-AUCTION SALE NOTICE
JOT IMPEX PRIVATE LIMITED (IN LIQUIDATION)
Reg. Off.: 1/204, Ground Floor, Sadar Bazar, Delhi Cantt, New Delhi-110010 India
Liquidator: Mr. Akhilesh Kumar Gupta
Liquidator Address: LGF, A-16/9, Vasant Vihar, New Delhi-110057
Email: JIPL.IRP@LLCA.NET; Contact No.- 9810077370
E-Auction: Sale of Assets under Insolvency and Bankruptcy Code, 2016
Date and Time of Auction: 04" September, 2023 from 11.00 a.m. to 1.00 p.m.
(With unlimited extension of 5 minutes each)

Estate of Jot Impex Private Limited in possession of the Liquidator, appointed by the Hon'ble
National Company Law Tribunal, Bench-Il, New Delhi vide order dated 20" December 2019. The
sale of properties will be done by the undersigned through the e-auction platform

https://DisposalHub.com.

[tot-1Property Details "Reserve Price;EMD 7 Incremental
(inRs.) |(inRs.)| Amt. (inRs.)
+—{Property Number DPT 632, 6" Floor, Plot 79183,25,00018,32,500 25,000
and 80, DLF Prime Tower, Okhla Phase-l,
New Delhi-110020 (with 1 covered
parking)(size- 801 sq.ft.)
2~ |Property Number DPT 633, 6" Floor, Plot 79 78,75,0007,87,500 25,000
and 80, DLF Prime Tower, Okhla Phase-l,
New Delhi-110020 (with 1 covered
parking)(size- 759 Sq.ft.)
Retevant Dates:
SI.No  Auction process Dates

VPV

made available on the websites

1 Fublic Announcement or Auction and E- Auction Frocess bocument

Aath p "
Ua  AUGUSL, ZUZ0

icatiomto-participate imthe auction &

-eligibility documents by the prospective bidder

18" August, 2023

Bidder/s (on or before)

—3 1 Decfarationof name of Quatified Bidder/s
4—Tnspectionof property & consultation fordue diligence (onorbefore) |

22" August, 2023

29" August; 2023

it {EMD) by the Quatified

Aasta 8A00
0t oepIEIToel, ZUZo

6 DateofAuction

“Terms and-Condition of the E-auctiomare as under:

1. E Auction will be conducted on “AS IS WHERE IS", “AS IS WHAT IS” and “WHATEVER THERE
IS BASIS" through approved service provider M/s. NexXen Solutions Private Limited.

2. The bidders cannot place a bid at a value below the reserve price.

ith o ) ~
Ua Seplelmoer, ZUZo

MFL INDIA LIMITED
(CIN: L63040DL1981PLC012730)
Regd. Office: 94/4, UG-F, UG-9, Village Patparganj, Delhi 110091
Website: www.mflindia.info, Contact No +91-11-32076767
NOTICE

NOTICE is hereby given that 40thAnnual General Meeting of the members of MFL India Limited will be
held on Friday, 25th August 2023 at 03:00 P.M through Video conferencing (VC) /other Audio visual
means (OAVM).

Notice of the Meeting along with the explanatory statement and Annual Report for the Financial Year
ended 31st March 2023, and Remote E-voting details has been sent in electronic mode to all the
members whose e-mail id's registered with RTA and depository participants (DP) and Physical copies of
the same has been sent to all members individually at their registered address in the prescribed mode.
The Annual return including notice of AGM of the company is available at the website of the company and
also available for the inspection at registered address of the company during office hours on working
days, except Sunday.

In compliance with section 108 of the Companies Act, 2013, read with rule 20 of the Companies
(Management and Administration) Amendment Rules, 2015, and Regulation 44 of the Securities
Exchange Board of India (Listing Obligations and Disclosure Requirements) Regulations, 2015, the
Company is pleased to provide its Shareholders with facility of "remote e-voting" (e- voting from a place
other than venue of AGM), through e- voting services provided by LINK Intime, to enable them to cast their
votes at40th AGM of the Company. The details as per requirement of the rules are given hereunder:

1. Pursuantto Section 91 of the Companies Act, 2013 and SEBI (LODR) Regulations, 2015, the register
of members and Transfer Books of Company will remain closed from 19th August, 2023 to 25th
August 2023(Both days inclusive).

2. The remote e-voting period will commence from August 22, 2023(9:00 A.M.) and ends on August 24,
2023 (5:00 P.M.). The e-voting module will be disabled by Link Intime for voting thereafter on 24th
August 2023. During this period the eligible shareholders of the company, holding shares either in
physical form orin dematerialized form, may cast their vote electronically.

3. The Cut-off date for determining the eligibility to vote by electronic (Remote e-voting
18th August 2023.

4. Those Persons who have acquired shares and have become members of the company after dispatch
of Notice of the AGM by the Company and whose names appear in the register of members or
Register of Beneficial holders as on Cut-off date i.e. 18th August 2023 can view of the Notice 40th
AGM on the Company's Website at www.mflindia.info and also on website of linkin time at
www.evotingindia.com. -

5. The Company has appointed Mr. Amit Agrawal, Practicing Company Secretary as Scrutinizer to

is Saturday,

SHIVKAMAL IMPEX LIMITED

Regd. Office: Ground Floor, Block-P-T, Green Park (Extn ] New Debhi-110016
Tel: 011-26992964, e-mail: siv_kamal@@yahee.com, infod@shivkamalimpex.com
Wiebsite: waashivkamalimpe:.com CIN: L52110DL1985PLC019853

Extract of Unaudited Financial Results for the

Quarter ended June 30, 2023

("-‘ NORTHERN RAILWAY
N il
- Corrigendum
The closing date of Tender No.93226023 C is extendad
from 04.08.2023 to 11.08.2023

Brief Description Existing,
clasing Date

MNaw
Cloging date

Sr. No. | Tender Mo

Supply. Installation, Testing
and Commissing of
750/415.200 VA Control,
Transformer in LBH coaches &
Power Cars. After removal of
Existing 100 VA Conlrol
Transformer.

Motae: 1. Vendors may visit the IREPS websila i.e. www. ireps.gov.in for

defads. 2. Mo manual offer will be enlertained.

Sr. DMM/NS/LP/B3226023C/2023 Dated: 03.08,2023
Sarving Customers With A Smila

01 |9E226023C

04.08.2023 | 11.08.2023

Z300/2023

SHARDA MOTOR INDUSTRIES LIMITED
CIN: LT4R9SDL9%BEPLCO23202
REGD, OFFICE; D-188, OKHLA INDUSTRIAL AREA, PHASE-L NEW ELHI-110020
Tel.; +%1-11-47334100, Fax: #31-11-26811676
E-Mail; invesforrelations@shardamotor.com, Websife: www.shardamotar.com

NOTICE

Pursuant to SEBI(Listing Obligations and Disclosure Requirements)
Regulations, 2015 and other applicable provisions, if any, Notice is hereby
given that next Board Meeting of the Company is scheduled to be held on
Thursday, 10th August, 2023, inter-alia; to consider and approve the Un-
audited Financial Results of the Company for the first quarter ended 30th

(Rs. In lakhs]
Quarter Quarter
Sl. ended ended ]
MNa. Particulars
30=-Jun-23 | 30-Jun-22 | 31-Mar-23
{Unaudited} | (Unaudited) | [Audited)
1 | Total Income from Operations .54 8.56 33.51
Met Profit / (Loss) for the period
2 | (belore Tax, Exceplional andior .69 b3 13.53
Exftraordinary items)
Met Profit / (Loss) for the period
3 | balare lax {afler Exceplional andior G659 a3 13.53
Extracrdinary iterns)
Met Profit / (Loss) for the period
4 | after tax {aller Exceplional andiar 5.01 411 10.13
Exftracrdinary items)
Todal Comprehensive Income far the
pericd [Comprising Profit { [Loss) -
3 for the period (after tax} and Other = 4.1 LAAE
Comprehensive income (afier tax)] |
6 | Paid up Equily Share Capilal 10056 | 100,56 104,56
Reserves (exchuding Revaluation
¢ | Reserve) as shown in Audited 556.54
Balarce Shoel
Earnings Per Share {of Rs. 10 /-
B each] (not annualized for quarter)
Basic Rs. 0.50 Rs. 0.4 Rs. 1.01
Diluted Rs.050 | Rs.041| Rs 101 S,
Motes:

1. The above 5 an exiract of detaibed format of Unaudited Financial Results filed

The said notice is also available on the Company's website
www.shardamotor.com and may also be accessed on the website of the stock

exchanges i.e. www.bseindia.com and www.nseindia.com.

scrutinize the e-voting process. wilh he Sock Exchange wunder Regulation 335 of the SEBI (Lisling Obigations

3.It shall be the responsibility of the bidders to satisfy themselves about the assets and the

specifications before submitting the bid. Any discussion and/or inspection relatin%to the assets
put on auction will be permitted between 23" August, 2023 to 29" August 2023 with prior

6. The members who have cast their vote by remote e-voting may also attend the meeting but shall not
be entitled to cast their vote again.

and Disclosure Raguiremants) Regulations, 2015, Thea full format of the Financial
Results is available on the website of Stock Exchange at www b=eindia.com and

For Sharda Motor Industries Limited

appointment only. The intending bidders are advised to make their own independent inquiries . R , . ; i 2 i adf-
rggarding the engumbrances ongthe property including the disputed tenancy riglats ofthe p(gesent 7. Members may contact Mr. Anil Thukral, Managing Director at 94/4, UG-F, UG-9, Village Patparganj, Company's ‘-"'-"*_’-‘hﬂltﬂ_ at www.sh mﬁ:an‘-ahrn;e::.-:nm. . . Date: D3 Aupust, 2023 Niins Vishnoi
occupier vis-a-vis the rights & claims of the ﬁ{quidator, statutory liabilities, arrears of property tax, Delhi 110091 for any grievance related to electronic voting and write to her on company's mail id at 2. The abowe Financial Resulls were neviewsd by the Audit Commilles and ; : :

any otherdues, etc. in respectof the propertiesbeing auctioned. . . .

4. The Complete E-Auction process document containing details of the properties, online e- auction
Bid Form, Declaration and Undertaking Form, GeneralTerms and Conditions of online auction
sale are available on website https://DisposalHub.com. For any query, information, support,

mfldelgi81@gmail.com and members may contact Mr. Bharat of Link Intime India Pvt Limited, our
Registrar & Share transfer agent for any grievance related to e-voting by writing to them on
deokumar.singh@linkintime.co.in and calling on them at 011-41410592,93,94 between 10:00A.M. to

approved by the Board of Diractors of the company at their respectiva Mesting(s)
By the Order of the Board

heald om Auwgust 03, 2023

For Shivkamal Impex Limited

Placs : Mew Dalhi Exacutive Director & Company Secretary

procedure and online training on e-auction, the prospective bidders may contact the Client 6:00P.M. Sd/-
Service Delivery (CSD) Department of Sales & Marketing and e-auction service provider M/s i ingis enti i Manu Jain
NexXen Solutions Private Limited, through Phone: +91 1244233933, Mobile No.: +91 9. Amember entitled to attend and vote at the meeting is entitled to appoint a Proxy to attend and vote on Place: Naw Delhi {Diractor} PAB lFlc l" n u STHI Es LI M ITE n

9310029933; E-mail: eAuctions@nexxen.in;CSD@DisposalHub.com.
5.The Liquidator has the absolute right to accept or reject any or all offer(s) or adjourn/postpone/
cancel the e-auction or withdraw any property or portion thereof from the auction proceeding at
any stage without assigning any reason thereof. . '
6. As per proviso to clause 6) of Section 35 of the IBC 2016, the interested bidder shall not be
eligible to submit a bid if it fails to meet the eligibility criteria as set out in section 29A of the IBC
2016 (as amended from time to time).

Akhilesh Kumar Gupta

poll instead of himself / herself and Proxy need not be a Member of the Company. The instrument

appointing Proxy should be deposited at the registered office of the Company not less than 48 hours
before the commencement of the meeting.

By order of Board of Directors

For MFL India Limited

Sd/-

Mr. Anil Thukral

Diate: 03.08.2023

DiM: OTE01467

DEETS RECOVERY TRIBUNAL —I, DELHI.
4th FLOOR JEEVAN TARA BUILDING, PARLIAMENT STREET
NEW DELHI — 110001

Registered Office: Survey No. 13, N.H.48, Kempalinganahalli
Village, Nelamangala Taluk, Bangalore-Karnataka 562123
Tel No. +91-8027723004; Fax: +91-8027723005
Corporate Office: Village Bedla, PO. Box 119, Udaipur-313001
Tel No. +91-294-2440196, 2440388, Fax: +91-294-2440780

Email: pacificinvestor@rediimail.com; Website: www.pacificindusiriesiid.com

Date: August 03, 2023 Liquidator| | Date: 03.08.2023 Managing Director O.A.T52/2022 CIN: L14101KA1989PLCO62041
Place: New Delhi IBBI/IPA-001/ IP-P00780/2017-2018/11353| | Place: New Delhi DIN: 01168540 ASSET RECONSTRUCTION COMPANY INDIA LTD APPLICANT "nTI c E
VERSUS NOTICE is hereby given pursuant to Regulation 47 of SEBI (Listing
NMAYATI MEDICAL PRIVATE LIMITED Defendants Obligations & Disclosure Requirements) Regulations, 2015 that Meeting

(Registered as Limited Liability Partnership

with Identification Number: AAC-5492)
Regd. Office: G-11/3, GROUND FLOOR,
MALVIYA NAGAR, NEW DELHI 110017

Before the Central Government /
Registrar of Companies, Delhi
In the matter of sub-section (3) of Section 13
of LLP Act, 2008 and sub-rule (4) of rule 17
of the LLP (Incorporation of LLP and Matters
Incidental Thereto) Rules, 2009
AND

In the matter of MEATECH SOLUTIONS LLP
having its Registered Office
at G-11/3, GROUND FLOOR, MALVIYA
NAGAR, NEW DELHI 110017 ........ Petitioner

Notice is hereby given to the General Public
that the LLP proposes to make an application
to the Central Government / Registrar Of]
Companies, Delhi under section 13(3) of the
LLP Act, 2008 seeking confirmation for change|
of its Registered Office from “National
Capital Territory of Delhi” to “State of
Haryana”.

Any person whose interest is likely to be
affected by the proposed change of the
registered office of the LLP may deliver or
cause to be delivered or send by registered
post of his/her objections supported by an
affidavit stating the nature of his/her interest
and grounds of opposition to the Registrar of|
Companies, Delhi at the address : 4th Floor,
IFCI Tower, 61, Nehru Place, New Delhi -
110019, within fourteen days of the date of]
publication of this notice with a copy to the
applicant LLP at its registered office at the
address mentioned above.

For MEATECH SOLUTIONS LLP|

TO, {1} Mrs. Karuna Menaon 9, Oak Drive, DLF Chattarpur Farms Chattarpur.
South Delhi- 110074 Also At Flat No-302, Duplex, Block No-01, 3rd Floor,
Phase - || Heritage City. Village Sarhaul, Gurgaon, Haryana 122015

(2 ) Mr. Narendra Singh 1912. Awagrah House, 1912, Damier Nagar Mathura,
Uttar Pradesh-261001

( 3 ) Mr. Sathish Kumar Narula 75-B. Pocket-E. Gangotr Enclave. Alaknanda.
South Delhi 110019

Whereas the above named applicant has instituted a case for recovery of
Rs.14,20,76,231 (Rupees Fourteen Crore Twenty Lakhs Seventy Six
Thousand Two Hundred Thirty One Only ) against you and whereas it has
been shown Lo the satisfaction of the Tribunal that it is not possible o serve you
in ordinary way. Therefore. this notice is given by advertisement directing you
to make appearance before Ld. Registrar on 13.10.2023 at 10:30 A.M. (for
further details kindly visit DRT website www.etribunal.gov.in Phone Number:
011-23748473 Take notice that in case of your failure to appear on the above
mentioned day before this Tribunal, the case will be heard and decided in your
absence, Due to ongoing Pandemic Situation, all the matters will be taken
up through Video Conferencing and for that purpose:-All the Advocates /
Litigants shall download the "Cisco Webex" application/Software;"Meeting
ID" and "Password” for the next date of hearing qua cases o be taken by
‘Registrar’Recovery Officer-ll and Recovery Officer-1| shall be available one
day prior to the next date at DRT Official Portal i.e. "drt.gov.in” under the Public
Nofice Head.In any exigency qua that, the Advocates/Litigants can contact the
concemed official at Ph. Ne. 011-23748473. Given under my hand and
seal of the Tribunal on this 30 June of 2023 Respondent may contact

under mention Phone number for further enquiry. Mr. Amit K. Dar,

of the Board of Directors of the Company will be held on Thursday, 107
August 2023 at the Corporate Office of the company situated at Village -
Bedla, Udaipur - 313001 to consider and approve the Standalone and
Consolidated Un-Audited Financial Results of the Company for the quarter
ended on June 30", 2023.This information is also available on the website
of the company at www.pacificindustriesitd.com and on the website of

BSE Itd at www.bseindia.com.

Date :03.08.2023
Place : Udaipur

By order of the Board
For Pacific Industries Limited
Sd/-

{Sachin Shah)
Company >ecretary

FORM &
PUBLIC ANNOUNMCEMENT
(Under Regulation & of the Insolvency and Bankrupicy Board of India

(Insolvency Reselution Process for Corpaorate Persans) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
SCHON ULTRAWARES PRIVATE LIMITED

RELEVANT PARTICULARS

1. Mame of corporate deblor |

SCHON ULTRAWARES PRIVATE LIMITED

Autharity under which corporate debior is|
incorporated / registered

2 Dale ofmcorporation of corparate debdor |r 2082000
1

ROC-Dielhi

4. Corporate [dentity Mo, of corporate debitar

U268130L2000PTC107972

5. Address of the reqistered office and
principal office [if amy) of corporate debtor

Begisterad Office: 84, Nee! Kamal Apartmanls,
Vikas Purl, West Delkd, Delhi- 110018

Principal Cffice : F - T3 & 74, Epip, Nesmrana,
Rajasthan-301704

g, Insolvency commencement date in
razpect of corporaie debbor

01.08.2023 (copy of order yploaded on
03.08.2023)

7. Estimated date of cosure of insalvenoy|

26.01.2024

rasolution process

Ld. Registrar DRT-l, Phone No: 011-23748473 Email: Phone No:

GIRISH JAIN 3 T — m— ,
Rp— S Date: 01/08/2023  Desianatod pare] | 011-23748473 Email: drt1delhi-dfs@nic.in 8 Name and regisiration number of the|Mr. Sandeep Mahafan,
vt gl sl lsilld Bimwf & :Iillrlu v . - . g } . 9 5 ¥ |-|5,.:1-,-.3|-||;||,- :I'I:lfl?'ﬁi'l:lnﬁi ﬂ'ﬂ'r’a as mkenm HE’H'S[’HUH“ numtﬂr
T — Place: New Delhi DPIN: 06407550 By Order of this tribunal Assistant Registrar resolution professional IBEHIPA-DGIP-PO0G01/2017-18/11631
\ 9. Address and e-mail of the interim) Add: C21288, Janak Puri, Mew Delhi- 110058
resalulion professional, as regisienad wilh | Email; sandespBmahajanilgmail.com
— e B e D M T 4 "l AU SMALL FINANCE BANK LIMITED | | e
e e @mm'.:r. 10, Address and e-medl b be used Forl Add: Flat Mo 409 4th Floor Ansel Bhawan. 16 K
AR {A SCHEDULED COMMERCIAL BANK) corraspandence with Lhe ntarim|G Marg, Connaughl Flaca, Maw Delh-11001
s AR L s s B, Flggd. Dffice: 19-A, Dhuleskhwar Ganden, Ajrmer Road, Jaipur - B-I}ZDB].1EIH:L3-5911R11955P‘I.U}.1.13-E.1.:I rasolution pr.:.igsgiuna| EmaillD- gm|'_'||=|-J|L-'a||-|3n'_:-5_mt@}qﬂn_mﬂ
Demand Notice Under Section 13(2) of Securitisation Act of 2002 11. Last dale far submizsion of claims 16,08.2023
Az tha I-:-.anda-:-:-:-fun'. became r-}lﬂﬂ. therefore the Authorized -:ffl-:ergnder section h‘:ll:!] of *Thie Securitisation and Reconst ru':,.l'.lm af Fi ﬂa”c'a,lr (15.06.2023 being a National Holiday)
Ascets and Enforcement of Security Interest Act 2002" had issued &0 days dermand notice to the borrowersfco-Dorrowers, F proces = g, ;
Mortgagers/Guarantors [collectively referred as *Borrowers”) as given in the table_According to the notice if the borrowers do not deposit the 12. Classes of creditors, # any, under clausa | NA
entire amount within 60 days. the amount will be recaverad from auction of the mortgage properties/secured adsets as given below:. (B) of sub-section [B&) of sechon 21,
Therefare yau the borrowess are informed to deposit the entire loan amaunt along with future interest and expenses within 60 days frarm the asceraned by the Wmberim resolution
date of demand notice, atherwise under the provisions ol 13(4 and 14 of the 1aid Act, the Authorized officer is free to take poiiescion far sale prifessional
af the morlgages properties/Secured assets as given below,
Borrowers to note that after receipt of this nofice, in terms of Section 13{13) of the Act, 2002, you are prohibited and restrained from 13. Names of Insolvency Professionals| MA
transferring any of the secured assets by way of sale, lease or otherwise, without prior written consent of the secured creditor. identified to act 88 Authorised
Barrowers attention are attracted towards Section 13{8] rhw Rule 3[5%) of The Security Interest (Enfarcement) Rules, 2002 Act that the X 4 r
borrewers shall be entitled to redeem their secured asset upon the payment of the complete outstanding dues as mentioned below before Representative of creditors in 3 class
the publication of auctien notice, which thereafter shall caasa to exist [Thrae names for each class)
Mame of the Borrower/ Co-Borrower | Date and Amount of Demand | Description of 14, (a) Relavant Foems and (a3) Wb link
/Maortgagor/Guarantor/ Loan Afc No. Notice Under Sec. 13(2) Mortgaged Property |1;'] Detads of authorized represantatives | hitp:fishi. gov.in downloadform himl
{Afc Ne.) L9001061124301717 13-Jun-23 Property Situated At KHASRA NO 276 AND anaavailatia at: IhHA
Chander Shekhar (Borrower], Smt.indu Rs. 230472/ 637350 PLOT OF CHANDER KHEWAT MO 151 “NA-Not icable
Sharma {Co-Borrower], Smt.Kavita Rs. Two Lac Thirty Thousand PROPERTY NG 1541/2 AND 1541,/3 - Not Appllca

Hotice & hereby givan thal the National Compary Law Trbunal, Mew Delhi Banch-¥ has ordered Lha
commencamaent of a corporabe neohency resolulion process of Schon Ultrawares Private Limited
on 01.08. 2023

The craditars of Schon Ultrawaras Private Limitad, are hareby called vpon 1o submit thesr claims wih
proaf on or bafora 16.08.2023 1o the Inferim Resalution Professional al tbe address mentioned
againslaniry Mo, 10

The finencigl crediiors shall submit their dlaimes with procf by alectranic means only. All ather cradiiors
may submi the claims with pracfin person, by pastor by alecironec means.

A financial creditor belonging to & class, & listed against the entry No, 12, shall indicate its chaice of
authgrised reprasantativi from amang the three insolvency professionals sied ageinst enfry Mo, 13
to actas avthonsad reprasentalive of the class [specily class] m Farm CA. NotApplicable

Submission of false or miskeading proafs of claim shal atiract penalties

shekhar {Co-Barrower) Four Hupdred Seventy-Twa Only

Ason 12-Jum-23

OF=Jul-23
Rs. 2058492, -
Rs. Twenty Lac Fi'ﬁl,r [iHI‘I'!
Thousand Four Hundred Ninety-
Two Only A on D6-Jul-23

0F-Jul-23
Rs. 246758/ -
A5, Two Lac Forty-5ix Thousand
Sewven Hundred Fifty-Eight Cinly
As on 06-Jul-23

OF-Jul-23
Rs 2283334/
Fs. Twenty-Twao Lac Eighty-Three
Thausand Three Hundred Thirty-
Four Only As on 06-Jul-23

GURUDWARA ROAD KOTLA MUBARAKPLIR
NEW DELHI DELHI Admeasuring 22.16 50 ¥YRD
Property Situated At Freehold - Within
Munkcipal Limit Piot Mo C-47F Kh No.20/20
Panchal Vikar East Delhi Admeasuring 100
Soyds

(&fc No.) LS001060117371628
Kapil [Borrawer), Smit. Neama (Co-
Borrower), Gyanendra Baisova (Co-
Borrower)

{Afe No.) LO9001061121104444

Azra Enterprises (Borrower],
smt.Marma (Co-Bormwer), Noor Misha
|Co-Borrower), Mohd Aziz [Co-
Barrower), Mohd Ayub (Co-Borrower)

(Ajc No.) L9001060118205935

Azra Enterprises [Borrower),. Mohd Aziz
[Co-Borrower], Mohd Ayub [Co-
Borrower), Smb.Mazma (Co-Borrower),
Moor Misha [Co-Borrower)

Place: Delhi

Froperty Situated At Freehold - Municipal Limit
Metro Amd Urban 1 245 Shahdra Morth East
Delhi, Delhi Admeasuring 78 Sqyds

Mr. Sandeep Mahajan

Intarim Rasalution Professional

Reg No_: IBERPANAAP-POME91/201 T- 18111631

AFA Valid Uptoc 19122023

404, Ansal Bhawan, 16 K.G. Marg (Conneught Place), Raw Delhi - 110007
Email: schonulbrawares.iboi@gmail com

Property Situated At Freehaold - Municipal Limit
hdetro And Urban Propert Mo, 1,249 1 249
Shahdra North East Delhi Admeasuring 78

Sqyds

Dale: 0408 2023
Place: Dahi

financialexpress.com

Date :03-08-2023 Buthorised Officer AU Small Finance Bank Limited

HDFC Bank Limited

Branch : The Capital Court, Munirka, Outer Ring Road, Olof Palme Marg, New Delhi-67, CIN L65920MH1994PLC0O8B0E618 Website: www.hdfcbank.com

E-AUCTION SALE NOTICE (Sale through e-bidding only)

Tender Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002.
Motice is heraby given to the public in genaral and in particular 1o the Borrower (5) and Guarantor (5] indicated in Column (A) that the below described immovable propertyities) described in Column (C) mortgagedicharged to the Securad Creditor, the constructive / physical possession of which has been laken
as described in column (D) by the Authonsed Officer of HDFC Bank Limited (erstwhile HDFC Limited having amalgamated with HDFC Bank Limited by virtue of a Zcheme of Amalgamation approved by Hon'ble NCLT-Mumbai vide order dated 17th March 2023} (HDFC) Secured Creditor, will be sold on "As is
where is”, "As is what is”, and "Whatever there is™ as pertha details mentioned below :
Motice is hereby given to Borrower / Morlgagor(s) / legal heirs, legal representatives (whather known or unknown ), exaculor(s), administrator(s), successor(s) and assign{s) of the respective Borrower(s)/ Mortgagor(s) (since deceased), as the case may be, indicated in Column (A) under Rule B{6) of the Security
Interest {Enforcement) Rules 2002,
For detailed terms and conditions of the sale, please refer to the link provided in HODFC Secured Creditor's website i.e. www. HDFCBANE. Com

r

LI

HDFC BANK

(A) (B) (C) (O} (E) (F) (G) (H) {1} {J)
Namels of Borrower(s)/Mortgager(s)/ Guarantor(s)/ Legal Heirs and Legal Outstanding dues Description of the Immovable TYPE OF DATE & Reserve Last date of |Earnest money Bid Date of Auction
Representatives (whether known or unknown) Executor(s), to be recovered Property / Secured Asset POSSESSION TIME OF Price {Rs.) submission deposit Incremental and time
Administrator{s), Successorn(s) and Assign(s) of the respective Borrower(s) {Secured Debt) INSPECTION of bids Rate
i Mortgagor{s) / Guarantor(s) (since deceased), as the case may be. (Rs.)*
MR MARESH KUMAR & MRS AVLOK RAGHAY (Barrowears) Rs.19,50,058/- (Rupaas PLOT MWO- 373 & 374, PHASE-l, PUSHPANJALI PHYSICAL 10 AUG 2023 Rs 46,00,000/- 08 SEP 2023 10% of the Bid Rs, 10,000/- 11 SEP 2023
MNineteen Lacs Fifty BAIKUNTH ADMEASURING 1937.5 50 FT SITAUTED | POSSESSION | FEOM 11 AM {Rupees Forty Six BY 4 PM Armount (Rupees Ten FROM 10AM TO
Thousand and Fifty Eight | AT KHASRA NO 332, MAUZA TEHRA, TEHSIL & TO 3 PM Lacs Only) Thousand Only) 10,30 AM
only} outstanding as on DIETT. MATHURA, UTTAR PREADESH - 281121
31 Aug 2022 ALONGWITH CONSTRUCTION THEREOQON
PRESENTAND FUTURE

*together with further interest @@ 18% p_a. as applicable, incidental expenses, costs, charges etc. incurred up to the date of payment and !/ or realisation theraof.

In respect of the property at Serial No 1 the prospective purchasers (bidders are requasted o independently ascartain amounts that might be due to the Builder/Society or any other statutory/electricity/water/property tax/other dues elc. prior to submitting the bid and the said dues, if any, has o be clearad/ paid
by the successiul purchasersibidders and HDFC will not be liable to make any payment whatsoever.

Matex Net Pvt Ltd would be assisting the Authorized Officer in conducting the auction through an e-bidding process. For any assistance ralated to inspection of the property, or for obtaining the Bid document and for any other queries, please get in touch with Matex Net Pvt Ltd, Mr. Vikas
Kumar - 9650387768, Mr.Vijay -T200538774, Email :solutions@matexnet.com, Mr.S Raju - 9150757333, Email : raju.s@matexnet.com or visit their website at https:/fassets. matexauctions.com/ or Mr. Aju Ashok Mo. Authorised Officer, HDFC Bank Limited (Mobile No. 9971380421) or Mr.
Maman Jain (Mobile No. T300816823).

The Bid Document can be collectad / obtained from the Authorized Officer of HDFC Bank Limited (HDFC) having his office at ZND FLOOR, THE CAPITAL COURT, MUNIRKA, OLOF PALME MARG, OUTER RING ROAD, NEW DELHI-110067 or directly from M/s Matex Net Pvi Ltd, No: 37122, Chamiers Towers,
Gth floor, Chamiers Road, Teynampet, Chennai - 600018

The secured assetis being =old cn "AS ISWHERE 15" and "AS 15 WHAT IS” basis.
Tothe best of knowledge and information of the Authorized Officer of HDFC, there are no encumbrances in respect of the above immovable properties / Secured Assets,

Date: 03-AUG-2023
Place; NEW DELHI

financi“. ep‘ .in

Sdi-
Authorised Officer

Regd. Office: HOFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai - 400013

New Delhi
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MODI RUBBER LIMITED

CIN: L25199UP1971PLC0O03392
Registered Office: Modinagar - 201204; Dist. Ghaziabad, (U.P)
Corporate Office: 4-7C, DDA Shopping Centre, New Friends Colony,
New Delhi-110025; Website: www.modirubberlimited.com
Email: investors@modigroup.net; Phone: +91-11-47107398

NOTICE

Pursuant to regulation 29 of SEBI (LODR) 2015, Notice is hereby given that

a 302" Meeting of the Board of Directors of the Company is scheduled to be

held on Monday, 14® August, 2023 at 3.00 PM at Corporate Office : 4-7/C,

DDA Shopping Centre, 4" Floor, New Friends Colony, New Delhi- 110 025 to

inter-alia approve the following:

(1) Un-Audited Standalone and Consolidated Financial Statements of the
Company for the period ended on June 30, 2023.

{2) To fix the Date, Time and Venue for convening the 50" Annual General
Meeting.

(3) To consider and approve Directors Report, Corporate Governance Report,
Management Discussion Analysis Report and Secretarial Audit Report
for the financial year 2022-23.

For Modi Rubber Limited
Sd/-

(S K Bajpai)

Head - Legal & Co. Secretary

Place : New Delhi
Date :3.8.2023
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f PROCLAMATION REQUIRIHG\
ATTENDANCE OF DEFENDANT

(Order 5, Rule 20 of the Code of
Civil Procedure)

IN THE COURT OF MS. SHAINA
GOYAL, CIVIL JUDGE, N/W,
ROHINI COURTS. ROOM NO.
310-A

NEXT DATE OF HEARING :
09-10-2023
CS NO. 227/2021
ICICI BANK LTD.
Against (VS)
MANI BABU RAJPUT
...DEFENDANT

J. (Civil)- 12
..PLAINTIFF

To,
Mani Babu Rajput
S/o Sh. Devjit Singh R/o H. No.
253 C/A, Munirka Village,
Munirka J.N.U. South-West Delhi-
Delhi Near Munirka Metro Station
Delhi-110067, M-7982606540/
95602 63371
EMAIL ID-
MANIRAJPUT1515@GMAIL.COM
ALSO AT- DKPL NETWORK PVT.
LTD, DESIGNATION-NETWORK
ENGINEERING, A1/E, SECOND
FLOOR, SEC-16, NOIDAUTTAR
PRADESH- 201301
WHEREAS you are intentionally
evading service of summons it is
hereby notified that if you shall not
defend the case on the 09 October,
2023 the day fixed for the final
disposal, it will be heard and
determined ex-parte.
Given under my hand and the seal
of the court, this 29.05.2022,

Civil Judge (N/W)
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Room No
Rohini Court, Delhi

[

PUBLICATION
PROCLAMATION REQUIRING
ATTENDANCE OF DEFENDANT
(Order 5, Rule 20 of the Code of
Civil Procedure)

IN THE COURT OF SH. UMED
SINGH GREWAL DISTRICT
JUDGE COMMERCIAL-05,
CENTRAL, ROOM NO.-305,
EXTN. BLOCK TIS HAZARI
COURT, DELHI
Case No. CS (COMM.)- 2425/2022
N.D.O.H.- 08.09.2023
ICICI BANK LT\?S‘; ...Plaintiff

KANCHHID SINGH CHAUHAN
...Defendant
To,
KANCHHID SINGH CHAUHAN,
S/0 SH. RATAN SINGH
CHAUHAN, PROP. OF M/S SAI
TEX PRINT, R/O-PLOT NO. 4,
SECTOR-27C, FARIDABAD,
HARYANA-121003.
ALSO AT- H.NO.-22, SECTOR-
30, FARIDABAD, HARYANA-
121003.
NEW ADDRESS-KANCHHID
SINGH CHAUHAN, S/O- SH.
RATAN SINGH CHAUHAN,
PROP. OF M/S SAI TEX PRINT
H.NO.-4, BLOCK-19, SPRING
FIELD COLONY, SECTOR-31,
AMARNAGAR, FARIDABAD,
HARYANA-121003.
ALSO AT-PROPRIETOR OF M/S
SAI TEX PRINT, PLOT NO. 16,
PHASE-1, DLF INDUSTRIAL
AREA, SECTOR- 32,
FARIDABAD, HARYANA-121003.
The Defendant above named
WHEREAS you are intentionally
evading service of summons, it is
hereby notified that in case you do
not defend the case which is fixed
on the 08.09.2023 at 10:00 A.M., it
will be heard in your absence and
determined ex-party as perlaw.
Given under my hand and the seal
of the court, on 21.07.2023.

District Judge

S T 72 TR S T B H I TR |
TRIY I §U 38 el & o TR
e ZiTUR ek e T R AR W R |

T

PROCLAMATION REQUIRIN

NEAR KAILASH PURI BUS
STAND, DELHI- 110045
(NEW ADDRESS)
NAGAMALLESWARA RAO
CHIRAKALA, S/O. SH.
VENKATESWARLU
CHIRAKALA, OFFICE AT :
KARNAL MOTORS
INDUSTRIAL AREA,
KURUSHETRA NEAR PIPAL
BUS STAND, KURUSHETRA,
HARYANA- 136118

WHEREAS you are intentionally
evading service of summons it is
hereby notified that if you shall not
defend the case on the
09.10.2023 the day fixed for the
final disposal, it will be heard and
determined ex- parte.

Defendant should file his written
statement of defence within 30
days from the date of service/
recelpt of summons.

Given under my hand and the seal

|

w1t T, oierdt (gdf), 77 400069,
IMETE IS, IENTE 202001 (IH.)
frordt om, fiod g8 TR, SR HS9-201301

3R 3T BrREH feifies

HIINE HRfe™: T H. 802, TS THIFSH, I+ TaiNT 815d U

mTfereger aifRra®Y : oot waw, AY. : 8149195908

anhl as el g wdsifos guear
Rragewrdoer wwe Rarwgaer 3T wrFRR sriew (e Fhikie sifm RrgRE etve tae 2002 & sl
MR BTSRT wrgere fifies 3 ftrgra iferert @y o 9t o s eFrf @t et &g ey affa sitng st
T S o1 & IgerH o, ALTEwmaRa=l e s™a gedfv, 572 e aftfa farmn g, St e diftes st 48, &

HeTNTg T : FTaferd 305, 306 U9 307, SR wfvTe, de oiffi wifer, am e die, frem TR @t & ur,

Housing ] inance | td

et Faex 31 o e AR, wife H.263, SN SiFdeaRT, HERTGT SR A1, Ager dFeR-31, fier .23,

it it Faferfer @ emm

ATTENDANCE OF DEFENDANT | |, g ; !
(Order 5, Rule 20 ofthe)Ccda of ST, SN SRy % SR R g e frnrn # s s R i 8, Wﬁmmﬁnmn%:ﬁ_
ivil Procedure T T M [T
IN THE COURT OF MS. ILLA () / e () / ;
AL Rerubet, | (B e | R | SRR | g | o
CENTRAL, ROOM NO. 303, 1| (= Fre . 05200000639/ Hafy &1 g 99 o TR 9w, e .
EXTENSION BLOCK, TIS arefrTe ) 12-10-2022 396 & WA Ale, Hiar RiweqRavd,

HAZARI COURT, DELHI g @ (o) w Tedier Bielt areflTg, ST TR, 202001, k¢ £4
Publication Receipt o8 aft sl : gd- 31T T le, ufdem- 22 (10,79,280/- | 1,07,928/-
NEXT cDgT{Ec%F HE;\RIN;; 09.10.2023 (wE->oft) 22,390,878/ | gie. siver Wi, SR- Efllerter @1 e

MM) 4558/2021 d :
ICICI BANK LTD. MR- 19 PIc AT
VIS . : : :
2 | (/i @re =.20200002558/ w2 T 91 od eyl A7, wre .
N HIRARALA O Wﬂa?;‘;%)m) 11-02:2023 | T 7 S . 91, S . 2 ‘1:;1:#?7 , :
| ai Tl . T ' ¥’ Wf ]
cn.n ADDRESS WHIE TR FT (HE-Foit) 6 2';‘?36 /. Mg TR IR - 203207, 7,56,000/- | 75,600/
cﬁFAMMEII\Eg mAgﬁ RAO 1E o - wAte |, -8, uf¥em- o,
AT cHtsL e ot i .
INDIRA PARK. PALAM VILLAGE, (1) SR aftf sman mafera & oo or FefRa Pt e § $ord o s afta e s o o & aifte Rty

02-09-2023 Wi 5.00 &1 Tt | e i qufa: Rftaa ou & wd =@t srerar Ffderd S aifer fiférds gvara mma e,
a1 ey fAfere & o 3 el ekt e v o s e AR et | Sond wr i et T v
(2) Iws aftfa e Fafa & uo o= waE G 6 [ @ 04-09-2023 # 99 91 3.00 791 &, FAfder & miftge

(3) ot od SRR 3 (e e & aafeTe o 9 Sufverd 8 & e gt e d v 4, i & e o ot
& TR, IRIFIHR afofe sraer wrafra g awe & g yeefer mamTor ot rer T d |

(4) g% 30 RAT o fpmr -ifew avimil vae 2002 & a8d o o OR ST e wa & Furaaf (i ), we et (af),
THTeER(3iT) 2 R o & B S aftfa sreer wufy 2 gefie St & e o,/ il fasar mar  smaw
ErIRiT BREW s (vrausee) xfte eaR, 3 it st anr i aeer o R &, R ot dORRt
T o s i & 3l s saRiT s fiftiee At a1 3 e o= e smen, Rt & ardie A ase gof
T H, et R o 3 R Saer

(5) et weafty o ey St Fifder (el e arer ot Risa s e | g/ srieraraal @ srae el (Rfden), afk
RGBT, P Tl e o1 e FadrepTierepe w8 | &Y 7 wafy g oRfr e A it e g @

(8) qoavwe Iuui ST m wuftr & IuR BART ot wer & Rl & fag Reder 8 8 | Hafy 6 Tarht oy
St &, i & o T SraRnH & AR uR e e |

(7) ferssme s s wma fafies & g f s and)

(8) fiomht fera it fivga Frow v ot PrafRa Pt wea e ot o€ € | P wrew oudes arar srafag weneas § 1
g sty & are iRl ot ffer sy od s & fram ol 3 aftect @t o arftye gefia & At 3t er

a7 w9 ot 9 g SN o &R araT a1 aswe Www.aadharhousing.com = ST | sifte SR & g

of the court, 20.07.2023 TRyt TR & SR U IR HuH N |
Comma[::l:?;?gotl:ggg T : FACRA we/- oferpe feT
Tis Hazari Court, Delhi) | fasies : 04.08.2023 e e wige fafies
smen? Ersfier wraew fafies <3 Aadhar
BIARE Prafers: e H. 802, TexTo Terll, v T a15d W@ .4 I, 3 (), T79E-400069. M s
SIFTRY aTr: SiffR 504, gterd) wfvrer, e W, wife-¢-15/8, Howm doR, STRT - 282002 (JTR HRA) Housing Finance Ltd

Commercial Court- 05 antral
\ Tis Hazari Courts, Delh /

oferge SrftramR - argt wa : 8149195908

forsfl zift & smeas A ardsfl siftiferaa, 200 2 & yraura) & ag«d fasl & foc dafa

7E T, mitrga s, smur e wisw fafits (guavwee) 3 R wuitel @ geer sl gafmir sl gren @ sfiiftrm, 2002 (Eeed s,
2002) 3 et HURT & FEEHTO1 & 13 (4) & fata o= aftfa wwafed (e o) & e 919 vd wvgel 91 &1 S 3 o foran & g sy &1 grida

O Y Tl @ forg e e @ aEa wufer & Raes o wref ¥ famt Y Swrew e g% @ | o, wiftie sty g @
W}ﬁuﬂm%ﬁuﬂsmgﬁmﬁmmﬁraﬁﬁﬁﬁmmﬁmé|Eﬁwﬁa‘w3ﬂm%‘
5 o,/ ot /wE-wolt I T Rfdr TS qBT HA .
B o e R e (RP) | oo RIS oY e
: Tl & e 9y og |gof A, wife FeR 233 )
(Fawred. | Sffer @ (of), | os-06-2021 | ¥ 12,50,000/- | 10,03,670/- memﬂqﬂ HATRT, TR 52 -
1) 01400001016/ ARG X | (PRI | (SRAT | 55001, e : O - weife FaR -233, TREH -
s ) | gifer e (we-oft) | ¥24,58,463/- | qe SR ) | &R ©: H R ) 20 RETRD, Gﬂ?:qmm 2R - 20 Be s

AR Usel 7ot 50 R, e s 9 o @ ferg sewart @1

e # ard e 19.08. 2023 A B TE R |
T : {TRT
feiiw : 04.08.2023

wfera e GRfE Hufy & f & fag “oet &7, O 27, O g A 2" @ R IR e S | QUETnle iy R e e o ST @ fere
e 7 & | midpa ifdrerd Rl +ff Fvr & R v & WHER a1 SRdISR FY 1 JfSR gREm v € ok e Rida amer g gfie @
aef= BrfY | e EeR @t S o W ur, 9 25% Wied Jod SAIa SR a1 R STHT ST 21 i gRI For—Srr g Ry e
wiregfa @) i ¥ 15 (deE) R S o e g 9w 1 &1 g S 8 | s eieR B ge e @ e b e e o fe ews gr
¥y fr & T Y R & wret ¥, s wfd uge € wiad &) S ik Huly deger R A oo
Ig 15 At &1 fampa Fifew ave vae 2002 & Tad o dR W o= R W & Sureat (31), TE Surwal(al), THHaer(E) S far e g i
TR affar srae |yl $ geld oMeR & Ut due / wTRd v T | s greRi ke fafies (Tuause) ERRG oM eR, @ mitied sifterd
g witfie wean @ foram 2, o et 8 SR 2 o fore araven # 2 ol amaR R wrrei fafics & qebrr il & e aR S= Sme, f) @t

T oft (a), Te—=efi(a) 3 ure o1 wier 2, 9t Ry 7y amvfira Jeu ¥ orftre dima w i) wufty / grfée wufty e @ forg dam &, v (af),
TE—ui(ail) BT 19.08.2023 P AT IEA U8 YUELHTe Bl Giad ST 811, TEUHUA I9 Hrafiresar 39 | af weofl, we—oll 19.08.2023 &1 a1 6
TEe GfHa & # s ¥Ed 8, A TUuum e HU¥ R T smfEid Hew w Hufy @Y st @ amt agrg |

a8t/ - mftrpa st
AT BT wrEAd fafies




